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'(b) whether any steps att' being 
taken to improve/modernise the com-
munication facilities at these aiT'ports'; 
and 

(c) if so, the !lature of steps being 
taken? ,/ 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGl!): (a) to (c). Modernisation 
-of communication facilities is a conti-
nuous process and efforts a-:e being 
made to improve facilities consistent 
-with operational "equirements and 
-availability of resources. SOme of the 
sdient features of the Fifth ]i'h'e Year 
Plan proposals in this behalf are:-

- (i) Improvement in tne Coverage 
of communication Iacilities 
between the ground Ai" Traffic 
Controllers and pilots. 

~ii  modernisation of the lonlt and 
'medium distance radio com-
munication circuits 

(ili) change of mode of, transmis-
sion from double side-band 'to 
single side-band for ~ il radio 
telephone communication 
channels between aerodromes. 

(iv) utilisati'on of miCrowave links 
for speech circuits instead of 
landlines; and 
, 

(v) introduction of automaticre-
lay equipment for message 
handling. 

"Sb)ppax-e ot'bViirltine Allowance to 
Employees working in Indian Airlines 

and Air India 

"912. sHRlcHANDRA :aHAL MANI 
TIWARI: "win 'the "Minister of 
TOURISM 'AND CIVIL AVIATiON be 
llleasedto state: 

(a) whether the ThirdPny Com-
mission has recommended stoppage of 
Overtime AllOwance in resPect 'of 'cer-
ti:in, categories of staff 'of the Cen-
tral -Government; 

(b) if so, whether this aspect is 
also being considered for application 
in respect of the employees of the 
same categories working in the Indian 
Airlines and Air India; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) The Third Pay Commis-
sion has recommended inter alia that 
the system of overtime allowance 
should be withdrawn in respect of 
categories and eStablishments to which 
th" practice was extended u ~e uent 

to the recommendations of the Second 
P2Y Commission. For the categories 
which would become ineligl.Ec for 
overtime, a system of compensatory 
ci!fs and, payment of honoraria, sub_ 
ject to' certain restrictions, has been 
recommended. The recommendations 
of the Commission are under exami-
nation. -

(b) and (c). Air-India and Indian 
Airlines are statutory todies estab-
i~ ed under the Air Corporat'.ons Act, 
1953 and the recommendations of the 
Pay-Commission uo not apply to them. 

Measures to elllJllre safet;r' of p8IIIIIJD-
gers travelliDg . hy 'lndtan . AirllDes 

flights 

914. PROF. MADHU DANDAVA"TE: 

-'SimI VASA!'lT SATltE: 

'Will theMinisfer of TOURtSM 
AND t I I I ~ pleased to 
'8tde: 

(a) When the repbrt'ot the compre-
I i~ns e 'irIqttiry il'lto the !iir accident 
near Delhi'1I1i'p6rt cn,31st 'Mlly, 1973 
is expected to be received by Gcvcrn-
ment;'llild 

(b) 1Wliat measures 'lirE' propOsed 
t(f'be''talten,'in the meantime, to en-
sure the liltfety' of 'the sse e~ 

travelling· by' Indian· Airlmes 'flIghts? 




